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2/23.2;1996”

Hon'ble Mr.X.D.Saha, Member (A)

Oure = 9B/96

e p——

A.djodrned to 23.2.1996 for admission

as prayed for,

( K.D.Saha )
Member (A)

~~~~~~~

Hon*ble Shri BLD.oahd Member (&)

Héard_the'learnéd counsel for the @pplicant,

- Admit., Issue notices to the respondents to file their

show-c&use/writéen sta@teméent within four weeks, ReJOlnder
if @&ny, should be. filed within two W€eks therecfter.

Requ151t65 to be filed W1th1n two weeks. Llst this

'case before the Reolstrar for comoletlon of pleadlnos

'on 18, 4 1996 ' (J\—> %~—~—\

M mber ?




- 3/18.4.9

4/20.5,1996

5/15.7.96.
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Shri, M., L. Paswan, Régistrar_Inch

® s 0 0

e

, 1 (ssne g
Notices have beenﬂto-the respondents, SR

W/s has been filed as yet, Lét 20,5.96 be

W/s.,

( M.
'Regl

Sri M L.Paswan, Registrar I/c.

None for the parties. Notices were is

the respondents but SRs are still gwaited,

Put wp on 15.7.1996 for filing W/s.

shri M.L,Paswan, Registrar I/c

None for the parties. W.S. has

on behalf of the respondents. The applicant to file

rejoinder, if any, by 8.8.96.

Ay

( M,L,Paswan )
Registrar I/c.

Nobody is present on behalf of eith

fixed for filing

L. Paswanij
strar I/C . -

< A

&
sued W

W/s has

also not been filed on behalf of any of the respondths,'

i

( M.L.Pagwan )
Registrar I/c

been filed
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, None for the parties, W.S.has ra been filed on
! behklf 6f the respondents, The applicant te file

rejeinder, if any, by 18.9.96.

| S ~ | : _y/ﬁeisy/).

for Iy, Registrar,

sri. S. P. Sinha, Dy. Registrar I/C.

e & 8

Nobecdy is present on behalf of either of te parties

. Wfm Rejoinder on behalf of the applicant has not been

filed as yet. Let 23.10.96 be fixed for filing the

~

rejoinder, ' 4 ‘

( SflPo Sinha )
- Dy. Registrar 1/C

)Jg@ ' f, 8./ 23.10.96.  Both the parties ars absent. Aejoinder has
dlso been filsd on behalf of the applicant. Let this
case be put up before the Hon'ble Bench for hearing on

18:11.96,

/CSS/ . | | (m.L. éasuan)

S . Oy. Redistrar,

9/18.11.96 None for the applicant.

Shri p.K.Verma, learned coumsel for the respondents,

List on 29,11.1996£ for hearing befoﬁivjyﬁ;
P ! ! e . \/N

| _ (V.N.Mehrotra)
4 e e - : : Vice-Chairman




0h_93/96

10/29.11.96 - The case is fixed for hearing
on 6.12.96 as prayed for by Shrimati A.verma,

learned counsel for the applicant with consent
o e ,': .- . R : N e B . Loy "
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. R LN
of other side as first case. )
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x(.b.;Pu ayastha )

Sy USRS L .t o der o ul Member (J)
<11
 6.92.96
S None. for . the partiese )
e The 0.A, is dismissed in default.
(V.N., Mehrotra)
yice= Chairman
- Later on
»5012-95- sefore this order was signed Dy|me,
cn ‘ Mrs. Asha,erma, learned counsel for| the /
applicant appeared and requested that the
matter may be heard: and a date ‘may ok fixed.
Considering the request made Dy the learned
- counsel for the‘applioangy the case oe listed

on 17.12.96 for hearing. The learned counsel

for the respondents Shri P.K.Verma me/informe

apout the date fixede ' N \S<r\//

(V.N.Mehrotra) ' [i_
Vice-Chairman




./ 17.3.97, None for the parties.
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./ 17.,12,86, Smt, &, Verma,' the counsel for the applicﬂnti
| Shri P.K. Verma, the counsel for the respondents.

. -

Hedard learned counsel;for the parties. In my .

view, it will be just and proper if the respondents
produce the documents on thevbasis of which the order
dated 11,5,95(Annexure A/1) and subsequent order dated
5.12,95 (Annexure R/7) were passed, Let the documgntsiﬁ

be produced by the»respondents on the next date. ;ist

this case on 29,1, 97 for further hearlng.

/CBS/ . (V.. Mehrotr?}
Vice-chairmaf
i - } Te

' X e S
13429.01L, 97 Sk, ANemma, counsel for the applicant, Hﬁhe for

the respondents. Case is adjourned to 25,02, 1997 for
further hearing. The documents as directe
must be @groduced on that date.

\3S - 17 1/ 1996

(v JDe i h:rotra)

S Vl”&#ﬂalmﬁn
.14,/ 25.2.97- None for the parties. The case is

adgourned to 17 .3.97 for hearlng, QL///f

/CBS/ , ' ' (VeN, Mehrotra)
B Vmce—chalrnan

List it on 29.4.97 for hearing. \\NV/ . \
S " NN
/cBs/ \\ :

(V.N. Mehrbtra\

Ulce-chdlmman
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16/29. 4.1997

[/

MPS,

17/29.5.97

/C8S

07 .97

( KeMuthu Kumar )

é./8/97

0A.93/96 ¢

On the request made by the learned co@nséiﬁ@
for the applicant, the case is adjourned to QY

T

( V.N,Mehrotra ) *
Vice~Chairman

29.5.1997 for hearing,

o . A

Member (Admn, )}

List on 11.7.97 for hearing.

( V.N.Mehrotra ) b
Vice-Chairman '

None for the parties, A
List on 28.08.15%7 for hearin%&ﬁgll :

(V.N.Mehrotra)
vice.Chalrman

- None for the parties.

Todéy also none of the counssl is pregent. The .0A '

is dismissed in defaulp.

(VoN. Mehrotra) :
Vice-chairman :

-

-



